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The following Act of Parliament received the assent of the President on the 14th September, 1956 and is hereby published for general
information: —

THE INDIAN COTTON CESS (AMENDMENT)
ACT, 1956
No. 50 OF 1956
[14th September, 1956]

An Act further to amend the Indian Cotton Cess Act, 1923.
BE it enacted by Parliament in the Seventh Year of the Republic
of India as follows: —

1. (1) This Act may be called the Indian Cotton Cess (Amend- Short title
and comment) Act, 1956.
mencement.
(2) It shall come into force on such date as the Central Government may, by notification in the Official Gazette, appoint.
14 of 1923.

2. In section 2 of the Indian Cotton Cess Act, 1923 (hereinafter Amendment
of section 3.
referred to as the principal Act),—
(0) after clause (d), the following clause shall be inserted,
namely: —

1 of 1956.

"(dd) 'managing agent' has the meaning assigned to it
in the Companies Act, 1956;"; and
(905)
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(b) after clause (e), the following clause shall be inserted,
namely: —
"(ee) 'occupier', in relation to a mill, means the person
who has ultimate control over the affairs of the mill, and
where the said affairs are entrusted to a managing agent
such agent shall be deemed to be the occupier of the mill;".
Substitution
of new section
for
section 4.

3. For section 4 of the principal Act, the following section shall
be substituted, namely: —

Constitution
of
Indian
Central Cotton Committee.

"4. The Central Government shall cause to 'be constituted
a Committee to be called the Indian Central Cotton Committee
consisting of the following members, namely: —
(i) the Vice-President of the Indian Council of Agricultural Research;
(ii) the Agricultural Commissioner with the Government
of India;
(Hi) two persons to be nominated by the Central Government to represent that Government;
(iv) fourteen persons to be nominated by the Central
Government, to represent respectively the Agricultural
Departments of the Governments of the States of Andhra,
Bombay, Hyderabad, Madhya; Bharat, Madhya Pradesh,
Madras, Mysore, Patiala and East Punjab States Union,
Punjab, Rajasthan, Saurashtra^ Travancore-Cochin, Uttar
Pradesh and West Bengal;
(u) three persons of whom two shall be elected by the
members of the House of the People from among themselves
and one shall be elected by the members of the Council ot
States from among themselves:
(vi) twenty-six persons to be nominated t>y the Central
Government in consultation with the State Governments
concerned to represent the cotton growers, of whom five
shall be nominated from each of the States of Bombay and
Madhya Pradesh, four from the State of Hyderabad, two
from each of the States of Madhya Bharat and Saurashtra.
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and one from each of the States of Andhra. Bhopal, Madras,
Mysore, Patiala and East Punjab States Union, Punjab,
Rajasthan and Uttar Pradesh;
(vii) eight persons to be nominated, respectively, by the
East India Cotton Association, the Bombay Millowners'
Association, the Bombay Chamber of Commerce, the Indian
Merchants' Chamber, Bombay, the Ahmedabad Millowners'
Association, the Tuticorin Chamber of Commerce, the Upper
India Chamber of Commerce and the Empire Cotton Growing
Corporation;
(viii) four persons to be nominated by the Central Government to represent the cotton manufacturing or cotton
ginning industry, of whom two shall be nominated to
represent the industry in the State of Madhya Pradesh, one
to represent the industry in the State of Madras and one to
represent the industry in the State of Punjab;
(ix) one person having knowledge of co-operative banking to be nominated by the Central Government; and
(re) such additional members, not exceeding six, as the
Central Government may, by notification in the Official
Gazette, appoint:
Provided that if within the period prescribed in this behalf,
any authority specified in this section fails to nominate a person,
the Central Government may itself appoint a member to fill the
vacancy.".
4. In sections 6, 7, 9 and 10 of the principal Act, for the word Amendment
of sections
"owner" wherever it occurs, the word "occupier" shall be substituted. 6, 7, 9 and
10.

5- The Committee to be constituted under section 4 of the prin- Transition
from existcipal Act, as amended hereby, may be constituted at any time after ing constitution to
the passing of this Act and before its commencement, but the new
constiCommittee as so constituted shall not begin to function till the com- tution.
mencement of this Act and on such commencement the term of office
of the members of the Committee then existing shall expire.
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The following Acts of Parliament received the assent of the President on the 15th September, 1956 and are hereby published for
general information: —

THE INDIAN INSTITUTE OF TECHNOLOGY
(KHARAGPUR) ACT, 1956
No. 51 OF 1956
[ 15th- September, 1956 ]

An Act to declare the institution known as the Indian Institute of
Technology Kharagpur to be an institution of national
importance and to provide for its incorporation and matters
connected therewith.
BE it enacted by Parliament in the Seventh" Year of the Republic of India as follows: —
Short title
and
commencement.

1. (I) This Act may be called the Indian Institute of Technology
(Kharagpur) Act, 1956.
(2) It shall come into force on such date as the Central Government may, by notification in the Official Gazette, appoint.

Declaration
of the Indian
Institute of
Technology
(Kharagpur
as an Institution
of
national
importance.
Definitions

2. Whereas the objects of the institution known as the Indian
Institute of Technology at Kharagpur in the district of Midnapore
in the State of West Bengal are such as to make the institution one
of national importance, it is hereby declared that the institution
known as the Indian Institute of Technology, Kharagpur, is an institution of national Importance.
3. In this Act, unless the context otherwise requires,—
(a) "Academic Council" means the Academic Council of the
Institute;
(b) "Board" means the Board of Governors of the Institute;
(c) "Chairman" means the Chairman of the Board;
(d) "Deputy Director" means the Deputy Director of the
Institute;
(e) "Director" means the Director of the Institute;
(/) "Finance Committee" means the Finance Committee of
the Institute;
(g) "Institute" means the Institute known as the Indian
Institute of Technology, Kharagpur, incorporated under this
Act;
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(h) "Registrar" means the Registrar of the Institute;
(i) "Statutes" and "Ordinances" means respectively the
Statutes and Ordinances of the Institute made under this Act.
4. (1) The first Chairman, the first Director and the first members Incorporaof the Board who shall be the persons appointed in this behalf by tion.
the Central Government, by notification in the Official Gazette, and
all persons, who may hereafter become or be appointed as officers
or members of the Board, so long as they continue to hold such
office or membership, are hereby constituted a body corporate by the
name of the Indian Institute of Technology, Kharagpur.
(2) The Institute shall have perpetual succession and a common
seal, and shall sue and be sued by the said name.
5. (1) Subject to the provisions of this Act, every person who Is
permanently employed in the Indian Institute of Technology at
Kharagpur immediately before the commencement of this Act shall,
on and from such commencement, become an employee of the Institute and shall hold his office or service therein by the same tenure,
at the same remuneration and upon the same terms and conditions
and with the same rights and privileges as to pension, leave,
gratuity, provident fund and other matters as he would have held
the same on the date of commencement of this Act if this Act had
not been passed.

Transfer of
service
of
existing employees of
the Indian
Institute of
Technology
at KharflBpur.

(2) Notwithstanding anything contained in sub-section (1), the
Institute may, with the prior approval of the Visitor, alter the terms
and conditions of any employee specified in sub-section (1), and if
the alteration is not acceptable to such employee, his employment
may be terminated by the Institute in accordance with the terms
of the contract with the employee or, if no provision is made
therein in this behalf, on payment to him by the Institute of
compensation equivalent to three months' remuneration.
(3) Every person employed in the Indian Institute of Technology at Kharagpur other than any such person as is referred to in
sub-section (1) shall, on and from the commencement of this Act
become an employee of the Institute upon such terms and conditions as may be provided for in the Statutes, and until such provision is mede, on the terms and conditions applicable to him immediately before such commencement.
6. (1) The Institute shall have the following powers, namely:— Powrrs of

the Institute.

(a) to provide for instruction and research in such branches
of engineering and technology, applied sciences and applied
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arts, as the Institute may think fit, and for the advancement of
learning and dissemination of knowledge in such branches;
(b) to hold examinations and grant degrees, diplomas and
other academic distinctions or titles to persons in the manner
laid down by or under this Act;
(c) to confer honorary degrees or other distinctions under
conditions laid down by the Statutes;
(d) to fix and demand such fees and other charges as may
be laid down by the Statutes;
(e) to establish, maintain and manage halls and hostels for
the residence of students;
(f) to supervise and control the residence and to regulate
the discipline of students of the Institute and to make arrangements for promoting their health, general welfare and cultural
and corporate life;
(g) to provide for the maintenance of units of the National
Cadet Corps for the students of the Institute;
(Ji) to institute teaching, administrative and ministerial
posts and to make appointments thereto (except in the case of
the Director) in accordance with the Statutes;
(i) to frame Statutes and Ordinances and to alter, modify or
rescind the same in accordance with the procedure prescribed
under this Act;
(j) to deal with any property belonging to or vested in the
Institute in such manner as the Institute may deem fit for
advancing the objects of the Institute;
(k) to receive gifts, grants, donations or benefactions from
the Government and to receive bequests, donations and transfers of movable or immovable properties from testators, donors
or transferors, ss the case may be;
(I) to co-operate with educational or other institutions in
any part of the world having objects wholly or partly similar
to those of the Institute by exchange of teachers, scholars and
generally in such manner as may be conducive to their common
objects;

SEC. 1]
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(m) to iustitute and award fellowships, scholarships, prizes
and medals in accordance with the Statutes and Ordinances;
and
(n) to do all such things as may be necessary, incidental or
conducive to the attainment of all or any of the objects of the
Institute.
(W Notwithstanding anything contained in sub-section (1), the
Institute shall not dispose of in any manner any immovable
property, without the prior approval of the Visitor.
7. (1) The Institute shall be open to persons of either sex, and of
whatever race, creed, caste or class, and no test or condition shall
be imposed as to religious belief or profession in admitting or
appointing members, students, teachers, workers or in any other connection whatsoever.

Institute to
be open to
all
races,
creeds ana
classes.

(2) No benefaction shall hereafter be accepted by the Institute
which in the opinion of the Board involves conditions or obligations
opposed to the spirit and object of this section.
8, All teaching at the Institute shall be conducted by. or in the Teaching at
the
Instiname of the Institute in accordance with the Statutes or Ordinances tute.
made in this behalf.
9. (1) The President of India shall be the Visitor of the Institute. Visitor.
(2) The Visitor may appoint one or more persons to review the
work and progress of the Institute and to hold enquiries into the
affairs thereof and to report thereon in such manner as the Visitor
may direct.
(3) Upon receipt of any such report, the Visitor may take such
action and issue such directions as he considers necessary in respect
of any of the matters dealt with in the report and the Institute shall
be bound to comply with such directions.
10. The following shall be the
namely:—

authorities

of

the

Institute, Authorities
of the
Institute.

(a) the Board;
(b) the Academic Council;
(c) the Finance Committee; and
(d) such other authorities as may be declared by
Statutes to be the authorities of the Institute.

the
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Term
of
office
of,
and vacancies among
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the Board.
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11. The Board shall consist of the following persons, namely:—(a) the Chairman;
(b) one non-official to be nominated by the Central Government;
(c) one person to be nominated by the All-India Council
for Technical Education;
(d) the Chairman, University Grants Commission, ex officio;
(e) the Director of Scientific and Industrial Research, Government of India, ex officio;
(/) the Director, ex officio;
(g) three persons nominated by the Central Government,
one to represent the Ministry of Education, another the Ministry
of Finance and the third the other Ministries;
(h) three members of Parliament, two to be elected from
among themselves by the members of the House of the People
and one from among themselves by the members of the Council
of States.
13. (1) Save as otherwise provided in this section, the term of
office of a member of the Board shall be five years from the date of
his nomination or election as the case may be:
Provided that the term of office of a member elected under clause
(h) of section 11 shall come to an end as soon as he ceases to be a
member of the House from which he was elected(2) The' term of office of an ex officio member shall continue so
long as he holds the office in virtue of which he is a member.
(3) The term of office of a member nominated to fill a casual
vacancy shall continue for the remainder of the term of the member
in whose place he has been nominated.
(4) Notwithstanding anything contained in this section, an
out-going- member shall, unless the Central Government otherwise
directs, continue in office until another person is nominated or
elected as a member in his place(5) The manner of filling casual vacancies among members shall
be such as may be provided for in the Statutes.
(6) The members of the Board shall be entitled to such allowances, if any, from the Institute as may be provided for in the Statutes,
but no member other than the Director shall be entitled to any
salary by reason of this sub-section.
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13. (1) The Board shall be the supreme governing body of the Funutio
the Boaid.
Institute and shell exercise all the powers of the Institute not otherwise provided for by this Act, the Statutes and Ordinances, and shall
have power to review the acts of the Finance Committee and the
Academic Council.

(2) Subject to the provisions of this Act, the Board shall—
(a) take decisions on major questions of policy relating to
the administration and working of the Institute;
(b) : btitute courses of study at the Institute;
(c) make Statutes;
(d) institute and appoint persons to teaching as well as
non-teaching posts in the Institute in accordance with the procedure laid down in the Statutes;
(e) consider and modify Ordinances;
(f) consider and pass resolutions on the annual report, the
annual accounts and the financial estimates as it thinks fit; and
(g) exercise such other powers and perform such other
duties as may be conferred or imposed upon it by this Act and
the Statutes.
(3) The Board shall have power to appoint such committees as it
considers-necessary for the performance of its functions and duties.
14. (T) The Academic Council shall consist of the following persons, namely: —

Academic
Council.

(a) the Director, ex officio, who shall be the Chairman of
the Council;
(b) the Deputy Director, ex-officio, who shall be the ViceChairman of the Council1;
(c) the Registrar, ex officio;
(d) the professors appointed or recognised as such by the
Institute for the purpose of imparting instruction in the Institute;
(e) such other members of the staff as may be laid down in
-the Statutes.
(2) Subject to the provisions of this Actj Statutes and Ordinances,
the Academic Council shall have \he control and general regulation
of, and be responsible for the main+enance of standards of instruction, education and examination in, the Institute, and shall exercise

QI4

Finance
Committee.
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such powers and perform such other duties as may be conferred or
imposed upon it by the Statutes and shall advise the Board on vii
academic matters.
15. (2) The Finance Committee shall consist of the following persons, namely: —
(a) the Chairman, ex officio who shall be the Chairman of
the Committee;
(6) two persons nominated by the Central Government;
(c) one person nominated by the Board; and
(d) the Director,.
(2) The Finance Committee shall—
(a) examme and scrutinise the annual budget of the Institute prepared by the Director and make recommendations to the
Board;
(b) approve proposals of reappropriation as between different
departments of the Institute without affecting the total sanction
of the grant;
(c) consider the periodical statements of accounts, reappropriation statements and the audit report and make recommendations to the Board;
(d) give its views and make its recommendations to the
Board either on the initiative of the Board or of the Director, or
on its own initiative on any financial question affecting the
Institute.

Chairman.

16. (1) The Chairman shall be nominated by the Visitor and
shall hold office for a period of five years.
(2) The Chairman shall ordinarily preside at the meetings of the
Board and at the Convocations of the Institute.
(3) It shall be the duty of the Chairman to see that the decisions
taken by the Board are given effect to.
(4) The Chairman shall have such other powers as may be conferred upon him by this Act or the Statutes.

Director.

17. (1) The Director shall be appointed by the Visitor out of a
panel of three names submitted to him by the Board.
(2) The Director shall be the principal academic and executive
officer of the Institute and shall be responsible for the proper
administration of the Institute and for the imparting of instruction
and maintenance of discipline therein.
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(3) The Director shall have such other powers and perform such
other duties as may be laid down in. this Act or the Statutes or
Ordinances.
18. The Deputy Director shall be appointed on such terms and
conditions as may be laid down by the Statutes and shall perform
such duties and exercise such powers as may be assigned to him by
this Act or the Statutes or by the Director.

Deputy
Director.

19. (1) The Registrar shall be a whole-time officer of the Institute and shall be appointed on such terras and conditions as may be
laid down by the Statutes and shall be the custodian of records, the
common seal, the funds of the Institute and such other property of
the Institute as the Board shall commit to his charge.

Registrar.

(2) The Registrar shall act as the Secretary of the Board, the
Academic Council, the Finance Committee and such other Committees as may be prescribed by this Act or the Statutes.
{3) The Registrar shall be directly responsible to the Director for
the proper discharge of his duties and functions.
(4) The Registrar shall perform such other duties and exercise
such other powers as may be assigned to him by this Act or the Statutes or by the Director.
20. The powers and duties of authorities and officers other than
those hereinbefore mentioned shall be determined by the Statutes.

Other
author! ties
and offlcen.

21. For the purpose of enabling the Institute to discharge Its
functions efficiently under this Act, the Central Government may
out of moneys provided by Parliament for the purpose pay to the
Institute in each financial year such sums of money and in such
manner aa it may think fit.

Grants by
Central
Government
to
the
Institute.

22. (i) The Institute shall maintain a Fund to which shall be
credited—

Funds of
the Institute.

(a) all moneys provided by the Central Government;
(b) all fees and other charges received by the Institute;
(c) all moneys received by the Institute by way of grants,
gifts, donations, benefactions, bequests or transfers; and
(d) all moneys received by the Institute in any other
manner or from any other source.

gift
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(2) All moneys credited to the Funa shall be deposited in such
Banks or invested in such manner as the Institute may, with the
approval of the Central Government, decide.
(3) The Fund shall be applied towards meeting the expenses of
the Institute including expenses incurred in the exercise of its
powers and discharge of its functions under this Act.
Accounts
and Audit.

23. (1) The Institute shall maintain proper accounts and other
relevant records and prepare an annual statement of accounts
including the balance sheet in such form as may be prescribed by
the Central Government in consultation with the Comptroller and
Auditor-General of India.
(2) The accounts of the Institute shall be audited by the Comptroller and Auditor-General of India and any expenditure incurred
by him in connection with such audit shall be payable by the Institute to the Comptroller and Auditor-General of India.
(3) The Comptroller and Auditor-General of India and any person appointed by him in connection with the audit of the accounts
of the Institute shall have the same rights, privileges and authority
in connection with such audit as the Comptroller and AuditorGeneral of India has in connection with the audit of the Government accounts, and, in particular, shall have the right to demand
the production of books, accounts, connected vouchers and other
documents and papers and to inspect the offices of the Institute.
(4) The accounts of the Institute as certified by the Comptroller
and Auditor-General of India or eny other person appointed by
him in this behalf together with the audit report thereon shall be
forwarded annually to the Central Government and that Government shall cause the same to be laid before both Houses of Parliament.

Acts
and
proceedings
not to bo
invalidated
by vacancieB,
etc.

24. No act done or proceeding taken by the Institute, the Board,
the Academic Council or the Finance Committee or any other body
set up under this Act or the Statutes, shall be questioned on the
ground merely of the existence of any vacancy in, or defect in the
constitution of, the Institute, the Board, the Academic Council, the
Finance Committee or such body respectively.

Pension and
provident
fund.

25. (1) The Institute shall constitute for the benefit of its officers
including the Director, teachers and other servants, in such manner
and subject to such conditions as may be prescribed by the Statutes,
such pension, insurance and provident funds as it may deem fit.
(2) Where any such pension, insurance or provident fund hat
been so constituted, the Central Government may declare that the
provisions of the Provident Funds Act, 1925 shall apply to such fund
rf^ if it w^eji Government Provident Fund.

19 of 1935.
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26. All appointments on the teaching or non-teaching staff of the Appointment!.
Institute shall be made on the recommendation of a Selection
Committee constituted for the purpose under the Statutes by—
(a) the Board with the prior concurrence of the Visitor, if
the appointment involves emoluments of fifteen hundred rupees
or over per month;
(b) the Board, if the appointment involves emoluments of
three hundred and fifty rupees or over but less than fifteen
hundred rupees per month;
(c) by the Director in any other case.
27. Subject to the provisions of this Act, the Statutes may pro- Statutes.
vide for all or any of the following matters, namely:—
(a) the conferment of honorary degrees;
(b) the formation of departments of teaching;
(c) the fees to be charged for courses of study in the Institute and for admission to the examinations of degrees and
diplomas of the Institute;
(d) the institution of fellowships, scholarships, exhibitions,
medals and prizes;
(e) the term of office and the method of appointment of
officers of the Institute;
(/) qualifications of teachers of the Institute;
(g) the classification and method of appointment and the
determination of the terms and conditions of service of teachers
and other staff of the Institute;
(h) the constitution of pension, insurance and provident
funds for the benefit of the officers, teachers and other staff of
the Institute;
(i) the constitution, powers and duties of the authorities
of the Institute;
(j) the establishment and maintenance of halls and hostels;
(k) the conditions of residence of students of the Institute
and the levying of fees for residence in the halls and hostels
and of other charges;
(I) the manner of filling vacancies among members of the
Board;
(m) fixing allowances of the Chairman and members of
the Board;
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(n) authentication of the orders and decisions of the Board;
(o) the meetings of the Board, the Academic Council, the
Finance Committee, or any other Committee, the quorum at
such meetings and the procedure to be followed in the conduct
of their business; and
(p) any other matter which by this Act is to be or may be
prescribed by the Statutes.
Sntuteg how
made.

28. (2) The first Statutes shall be framed by the Chairman after
consultation with the Director and with the previous approval of
the Visitor and a copy of the same shall be laid before Parliament.
(2) The Board may, from time to time, make new or additional
Statutes or may amend or repeal the Statutes in the manner hereafter in this section provided.
(3) Every new Statute or addition to the Statutes or any amendment or repeal, of a Statute shall require the previous approval of
the Visitor who may assent thereto or withhold assent or remit it
for further consideration.
(4) A Statute passed by the Board shall have no validity unless
it has been assented to by the Visitor.

Ordinances.

29. Subject to the provisions of this Act and Statutes, the Ordinances may provide for all or any of the following matters,
namely: —
(a) the admission of the students to the Institute;
(b) the courses of study to be laid down for all degrees
and diplomas of the Institute;
(c) the conditions under which students shall be admitted
to the degree or diploma courses and to the examinations of the
Institute, and shall be eligible for degrees and diplomas;
(d) the conditions of award of the fellowships, scholarships,
exhibitions, medals and prizes;
(e) the conditions and power of appointment and duties
of examining bodies, examiners and moderators;
(f) the conduct of examinations;
(g) the maintenance of discipline among the students of
the Institute; and
(h) any other matter which by this Act or the Statutes is
to be or may be provided for by the Ordinances.
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shall be made by the Academic Council.
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Ordinances Ordinances

how made.

(2) AH' Ordinances made by the Academic Council shall have
effect from such date as it may direct, but every Ordinance so made
shall be submitted, as soon as- may be, to the Board and shall be
considered by such Board at its next succeeding meeting.
(3) The Board shall have power by resolution to modify or
cancel any such Ordinance and such Ordinance shall, from the date
of such resolution stand modified accordingly or cancelled as the
case may be.
31. Every dispute arising out of a contract between the Institute Tribunal of
and any of its officers or teachers shall be referred to a Tribunal of arbitration.
Arbitration consisting of one member nominated by the Board, one
member nominated by the officer or teacher concerned and an
umpire appointed by the Visitor, and the decision of the Tribunal
shall be final.

THE GOVERNMENT PREMISES (EVICTION) AMENDMENT ACT, 1956
No. 52

OF

1956

[15th September, 1956]

An Act further to amend the Government Premises (Eviction)
Act, 1950BE it enacted by Parliament in the Seventh Year of the Republic
of India as follows: —
1. This Act may be called the Government Premises (Eviction) $~. on title.
Amendment Act, 1956.
27 of [950.

2. In the long title of the Government Premises (Eviction) Act, Amendment
of long title.
1950 (hereinafter referred to as the principal Act), for the words
"certain persons from Government premises", the words "persons
from public premises in certain cases" shall be substituted.
3. In sub-section (7) of section 1 of the principal Act, for the Amendment
of section I.
words "Government Premises", the words "Public Premises" shall
be substituted.
4. In section 2 of the principal Act,—
(a) for clause (b), the following clause shall be substituted, Amendment
of section a.
namely : —
"(b) 'public premises' means any premises belonging
to, or taken on lease or requisitioned by, the Central Gov-
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ernment, or requisitioned by the competent authority
under the Requisitioning and Acquisition of Immovable
Property Act, 1952 and, in relation to the State of Delhi, 30 of
Includes any premises vested in the Delhi Improvement
Trust or a local authority in that State, whether such premises are in the possession of, or have been leased out by,
the Trust or local authority, as the case may be;";
(b) in clause (c), for the words "means any building", the
words "means any land or any building" shall be substituted;
(c) after clause (d), the following clause shall be inserted
namely : —
" (e) 'unauthorised occupation', in relation to any
person authorised to occupy any public premises, includes
the continuance in occupation by him of the premises after
the authority under which he was allowed to occupy the
premises has been duly determined."
Amendment
of section 3.

5. In section 3 of the principal Act,—
(a) in sub-clause (a) (i) of sub-section (/), for the words
"or of the competent authority", the words "or of any other
authority competent to permit such sub-letting" shall be substituted; and
(b) for the words "Government premises" wherever they
occur, the words "public premises" shell be substituted-

Amendment
of sections A
and 10.

6. In sections 4 and 10 of the principal Act, for the words "Government premises", wherever they occur, the words "public premises" shall be substituted.

THE LOK SAHAYAK SENA ACT, 1956
No. 53 OF 1956
[15th September, 1956]

An Act to provide for the constitution of Lok Sahayak Sena for
imparting military training to citizens of India.
BE it enacted by Parliament in the Seventh Year of the Republic
of India as follows: —
Short title
ani extent.

1. (1) This Act may be called the Lok Sahayak Sena Act, 1956.
(2) It extends to the whole of India.

1952
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2. In this Act, unless the context otherwise requires,—

Definition!.

(a) 'camp' means any place established under section 4 as
a camp where any body of volunteers is for the time being
undergoing training;
(b) 'Force' means the Lok Sahayak Sena constituted under
this Act;
(c) 'prescribed' means prescribed by rules made under this
Act;
(d) 'superior officer' means any officer, junior commissioned
officer, warrant officer or non-commissioned officer of the regular
Army or of the Territorial Army;
(e) 'volunteer' means a person enrolled m the Force under
this Act;
4'> of 1950.
^6 «f 1948.

(f) all words and expressions used in this Act and not
defined but defined in the Army Act, 1950, or m the Territorial
Army Act, 1948, shall have the meanings respectively assigned
to them in the said Acts.
3. There shall be raised and maintained by the Central Government a force to be designated the Lok Sahayak Sena by the enrolment of volunteers in the manner hereinafter provided.

Constitution
of the Lok
Sahayak
Sena,

4. The Central Government may establish such number of camps
for the purposes of the Force as it thinks fit and may close down or
re-establish any such camps.

Establishment of
camps.

5. Any citizen of India not below the age of eighteen years and
not above the age of forty years may offer himself for enrolment
as a volunteer and may, if he satisfies the prescribed conditions, be
enrolled in the prescribed manner by the prescribed authority for
such period and subject to such conditions as mav be described.

Enrolment.

6. No person shall, on the ground only of being a volunteer be
liable for military service, but subject thereto a volunteer may be
called upon to undergo such training as may be prescribed, and
while undergoing such training shall perform such duties and discharge such obligations as the prescribed authority may, by general
or special order, direct.
7. Every volunteer shall be entitled to receive his discharge
from the Force on the expiration of the period for which he was
enrolled, but may, prior to the expiration of that period, be discharged from the Force by such authority and subject to such
conditions as may be prescribed.

Duties of
irolu ntccrs.

Discharfe.

922
Offences and
penalties.
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8. (1) If any volunteer commits any of the following offences,
that is to say,—
(i) without sufficient cause fails to attend at any place when
duly required to do so; or
(ii) while in camp on duty—
(a) absents himself from the camp without leave;
(b) uses criminal force or uses threatening or insubordinate language to a superior officer or assaults a superior
officer;
(c) disobeys any lawful command of a superior officer;
(d) neglects to obey any standing, general or other orders
by the officer commanding the camp;
(e) uses criminal force to, or assaults, any volunteer or
any person subject to the Army Act, 1950, or the Territorial 46
Army Act, 1948;
56
(f) knowingly does any act which is prejudicial to the
maintenance of good order or military discipline in camp;

of 195 >.
of 194R.

he shall be punishable summarily by order of the prescribed authority with fine which may extend to fifty rupees or, in default, by
being confined to barracks for a term which may extend to seven
days.
(2) Any fine imposed by order of the prescribed authority under
sub-section (1) may, on applicetion made in this behalf by the prescribed authority to a magistrate having jurisdiction in the place
where the volunteer resides or has a place of business, be recovered in accordance with the provisions of the Code of Criminal Procedure, 1898, as if it were a fine imposed by such magistrate.
liability for
causing loss
of, or damage to, Government
property.

9. If any volunteer wilfully or negligently causes loss of, or
damage to, any property of the Government, the prescribed authority may, after giving him an opportunity of being heard and after
making such inquiry into the matter as it thinks fit, make an order
requiring him to make good the loss or damage within such time
as may be specified in the order or within such further time as
may be allowed by the prescribed authority in this behalf, and
where the amount thereof as determined by the prescribed authority is not paid within the time allowed, it shall, on application
made by the prescribed authority to the Collector of the district

5 of 1898.
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in which the volunteer resides or has a place of business, be
recovered from h.m in the same manner as an arrear of land
revenue.
10. Where a volunteer is required by or in pursuance of any
rule made under this Act to attend at any place, a certificate purporting to be signed by the prescribed officer stating that the
volunteer so required to attend failed to do so in accordance with
such requirement shall, without proof of the signature or appointment of such officer, be evidence of the matters stated therein.

Presumption
as to certain
documents.

11. (1) The Central Government may, by notification in the
Official Gazette, make rules to carry out the purposes of this Act.

Power to
make rules.

(2) In particular, and without prejudice to the generality of the
foregoing power, such rules may provide for all or any of the following matters, namely:—
(a) the authorities by which, the manner in which, the
period for which, and the conditions subject to which, any
person may be enrolled as a volunteer;
(b) the training, discipline, duties and obligations which a
volunteer has to undergo, observe, perform or discharge under
this Act;
(c) the authorities by which, and the conditions subject
to which, a volunteer may be discharged;
(d) the manner in which, and the conditions subject to
which, a volunteer may be called out for training or duties;
(e) the determination of authorities
this Act;

for the purposes of

(/) the officers by whom certificates may be signed under
section 10; and
(g) any other matter which under this Act is to be or may
be prescribed.
(3) All rules made under this section shall be laid before Parliament for a period of at least thirty days, as soon as may be after
they are made, and shall be subject to such modifications as Parliament may make therein during the session in which they are so
laid or the session immediately following.
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THE INDIAN POST OFFICE (AMENDMENT) ACT,
1956
No.

54

OF

1956

[15th September, 1956]

An Act further to amend the Indian Post O&ice Act, 1898.
BE it enacted by Parliament in the Seventh Year of the Republic of
India as follows :—
X. (1) This Act may be called the Indian Post Office
Short title
and comAct, 1956.
mencement.

(Amendment)

(2) It shall come into force on such date as the Central Government
may, by notification in the Official Gazette, appoint.
2. For the First Schedule to the Indian Post Office Act, 1898, the fol- 6 of iSy^
Substitution
of ft new
lowing Schedule shall be substituted, namely :—
Schedule fothc
Fist
" T H E FIRST SCHEDULE
Schedule to
Act 6 of
189S.
INLAND POSTAGE RATES
(See section 7)
Letters
For a weight not exceeding one tola

.

. 13 naye paise.

For every tola, or fraction thereof, exceeding one
tola
.
.
.
.
.
.
.

6 naye paise.

Postcards
Single .

.

.

.

.

.

.

.

5 naye paise.

Reply

.

.

.

.

.

.

.

10 naye paise

.

Book, Pattern and Samplt Packets
For the first five tolas or fraction thereof
.
For every additional two and a half tolas, or
fraction thereof, in excess of five tolas
.
Registered

6 naye paise.
3 naye paise.

Newspapers

For a weight not exceeding ten tolas .
. 2 naye paise.
For a weight exceeding ten tolas and not exceeding twenty tolas
.
.
.
.
. 3 naye paise.
For every twenty tolas, or fraction thereof, exceeding twenty tolas .
.
.
.
. 3 naye paise.

SEC. 1]

THE GAZETTE OF INDIA EXTRAORDINARY

925

In the case of more than one copy of the same
Issue of a registered newspaper being carried
in the same packet—
For a weight not exceeding ten tolas . 3 naye paise.
For every additional five tolas, or fraction
thereof, in excess of ten tolas
.
. 2 naye paise.
Provided that such packet shall not be delivered
at any addressee's residence but shall be given
to a recognised agent at the Post Office.
Parcels
For a weight not exceeding forty tolas
. 50 naye paise.
For every forty tolas, or fraction thereof, exceeding forty tolas .
.
.
.
. 50 naye paise.".

K. Y. BHANDARKAR,

Secy, to the Govt. of India.
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